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* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 2894/2024

VIVEK RAHEJA .....Petitioner

Through: Mr. Ashish Dholakia, Senior
Advocate with Mr. Srikant Misra and
Ms. Deeksha Khurana, Advocates.

versus

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA.
.....Respondent

Through: Mr. Sahil Monga and Ms. Alekhya
Sattigeri, Advocates.

CORAM:
HON'BLE MR. JUSTICE SANJEEV NARULA

O R D E R
% 07.10.2024

REVIEW PET. 370/2024

1. All the grounds raised in the present petition either amounts to re-

arguing the entire petition or are issues which were never raised when the

main matter was adjudicated.

2. Accordingly, the Court finds no ground to entertain the present review

petition. There is no error apparent on the face of the record and

accordingly, the present petition is not maintainable.

3. Dismissed.

SANJEEV NARULA, J
OCTOBER 7, 2024
d.negi
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